HIGH COURT OF DELHI: NEW DELHI

NOTIFICATION
No. 46/Rules/DHC Dated: 22.1.2009

In exercise of the power conferred by sub-section (1) of Section 28 read with Section 2
(e) (iii) of the Right to Information Act, 2005, Hon’ble the Chief Justice of the High Court of
Delhi hereby makes the following amendments in Delhi High Court (Right to Information) Rules,
2006, which were notified vide Notification No.180/Rules/DHC dated 11" August, 2006, in Delhi
Gazette Extraordinary, Part IV No.131 (N.C.T.D. No. 109) dated 11™ August, 2006, amended
vide Notification No.117/Rules/DHC dated 8.5.2007 published in Delhi Gazette Extraordinary
Part IV No. 80 (N.C.T.D. No. 30) dated 8.5.2007, further amended vide Notification
No.225/Rules/DHC dated 29.10.2007 published in Delhi Gazette Extraordinary Part IV No. 185
(N.C.T.D. No. 206) dated 29.10.2007 and corrected vide Corrigendum No. 117/Rules/DHC dated
31.1.2008 published in Delhi Gazette Extraordinary Part IV No. 19 (N.C.T.D. No. 301) dated
31.1.2008:-

. Amendment in Rule 4(i)

In Rule 4(i) the words “, preferably within 15 days,” in between “as soon
as practicable” and “and in any case” shall stand deleted and the figure
“30” in between “later than” and “days” shall be substituted by the figure
“5”.

. Amendment in Rule 4(iv)
The rule shall stand deleted.

I1l.  Amendment in Rule 5(a)

The existing Rule 5(a) shall be substituted by the following Rule 5(a):-

5. Exemption from disclosure of information- The information specified
under Section 8 of the Act shall not be disclosed and made available and in
particular the following information shall not be disclosed:-

(@) Such information which relates to judicial functions and duties of the
Court and matters incidental and ancillary thereto.

V. Amendment in Rule 8
The rule shall stand deleted.

By order of the Court,
Sd/-

(Ajit Bharihoke)

Registrar General



